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LIFE INSURANCE CORPORATION
(AMENDMENT) BILL*

‘Amendment of Sections IV, 23, etc.)
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MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Life Insurance
Corporation Act, 1956,

The motion was adopted.
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SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL*

(Amendment of Sections 3, 4, etc.)
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MR. CHAIRMAN : The question is :

“That leave be granted to intoduce a
Bill to amend the Salaries and Allowances
of Ministers Act, 1952."

The motion was adopted.
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CONSTITUTION (AMENDMENT) BILL*®
(Amendment of Articles 15, 16, etc )

SHRI SIDDAYYA (Chamerajanagar) :

KARTIKA %0, M9 (SAKA)
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I be to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill farther to amend the Constitution
of India.”

The motion was adopted.
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CONSTITUTION (AMENDMENT) BILL*
(Insertion of new Article 24 A)
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MR. CHAIRMAN.: The question is :

“That leave be granted to introduce a
Bill further to amend the Constitution of
India **

The motion was adopted.
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PREVENTION OF CONVERSION BILL*
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MR. CHAIRMAN : The question is :

*That leave be granted to introduce a
Bill to restrict the conversion of religion
of minors.”

The motion was adepted.
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